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CEN'l'f<AL ADMINISTRATIVE TRIBUNAL 
ALLAHABAD 8ENCH 

ALLAHABAD. 

Dated s Thia the 03rd clay e f FBBRUARY 

centempt Application no. 131 of 2003 

in 

original Application no. 1211 •f 2001 

Hon'ble Maj Gen K.K. srivaatawa. Member-A 
Hon'ble Mra. Meera Chhibber, Member-J 

smt. Richa Gupta. o/o sri a.c. Gupta. 

OPEN COURT 

2004. 

R/o House no. 115/lJ. Bul.andshahar. Raja Babu R•ad. 

Diatt. Bulanciahahar. Poated as Cashier (Computer operator). 

stat••n canteen. Bul.anda&har. 

By Adv I Sri R.p.s. Yadav 

V E R 5 U S 

1. sri Subir outta. secretary. 

Minia try of Defence. 

Govt. of India. 
NEW DI:.:LHI-II. 

2. Brigadier K.T .G. Namltiar. 

Brigadier comm.nder. Head ouarter • 

Meerut Bub ~ea. Meerut C•ntt. 

3. Leftinent Colonel D.S. Sirohi • . . 
Manayer. c.s.o. canteen. 

Bulandshahar. 

By Adv I sri A.K. Tiwari -3. 

0 RD ER 

Mrs • Meer a chhibber • Member-J. 

••• Applicant 

• •• Respondents 

The applicant !las filed tnia contempt petition 

stating therein the order passed by this Tribunal dated 

11.2.2003 in OA no. 1211 of 2001 h~ atill not been 
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complied with. By the said order the respondents were 

directed to allow the applicant to join the post of 

Billing clerk in c.s.o. canteen at sulandshahar for which 

purpotte she was required to present herself before respondent 

no. 2 i.e. sub Area corrun.nder. Head ouarter. I-te er ut. who was 

to ensure that applicant is allowed to join her duties 

at cso Canteen witnout any hinderance and be paid 50% 

of bacK wages as well. It is submitted by the applicdnt 

tnat she had personally h~nded over the copy of the 

juagment and sent the same througn Re9isterea Speed Post 

also on 03.03.2003. but inspite of that sne has not 

yet been permitted to join the poat. she has a.Lao 

subnlitted that against the order passed by thi~ TribWlal 

the re~pondents had .filed writ Petition before the Hon'ble 

Allahabad High court. but the same has also been diami.ssed 

on 23.4.2003 (Ann 4). she had thus prayed that the action 

be initiated against the respondents for not complying the 

orcier of this Tribunal. 

2. The respondent• have filed their coWlter affid&vit 

.nd have aubmitted that as per direction given by this 

Tribunal the applic.mt was required to i:cesent herself 

before Sub Area commander• Meerut c~tt. but she neither 

appe~ed before hJ.m nor presented any judgment before sub-Area 

commander. on the contrary ane prefierred to live with her 

husb.nci at Neida and is trying to t•ke advantage of the 

order by mieleading the ceurt. They have aubmitted that 

she never handed over copy of the judgment either by hand 

or through Speed Post nor .ny reminder was sent by the 

applicant. However. learned c•Wlael for the respondents 

aubmitted that they are prepared to take the applicant back on 

duty provided ahe makes herself available on any 
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given date before Sub Area commilOder. Heerut. so tnilt the 

nec .. sary order• may be pused to tilke her bilck on duty 

at CSD BulilOdahilh&r. 

l. we hwe heilrd learne• counsel for the partiea ilOd 

in crder to resolve the controversy the •pplic•nt is now 

di reotecl to present herael f before Sub-Area Cemmander • 

Heerut on 09.02.2004 at 11 am •l•n~ith copy of the ord8r 
tW ft_ 

passe• in contempt petition ~d the present Sub-Area 
..... 

cemmilDder. Heerut cantt. shall pus nec••••rY ortiera 

for tilking the applicant on duty in CSD CilDteen. Bulanuh~u 

within a week. 

4. Le.rneti ceunsel for the reapondent• unciert&kea 

that on the aaid elate either Sub Area commander. Meerut 

would himself be present in the Office or in CilSe due to 

aome emergent situation he is not _.e ~le to~ent in ,.., 

the officet. hia next respenail>l• officer shall be instructed 

te pass necessary ordem. • - • 

S. With the ~ve direction this contempt application 

is disposed of. Ne tice isa ued to respondent no. 2 is tlla­

char9ed. 

Member J Mamber-A 

/pc/ 


